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t [THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : There is no
National Language Advisory Committee. There
is, however, a Central Hindi Committee of
which Prime Minister is the Chairman. Com-
position of the Committee is indicated in the
attached statement 1. The Committee was
constituted on the Sth September, 1967. It has
so far held three meetings.

A statement II showing important decisions
of the Committee and action taken thereon is
attached.

STATEMENT |

(1) Smt. Indira Gandhi, Prime Minister —
Chairman.

(2) Shri  Morarji  Desai, Prim,

Ministe—Member.

Dy.

t[ ] English translation.

Afanesa gy ) aeewar W
ae-faanlin gfufs & o= dow
gé @ ) 99 dow § gy faod &
HIqFayT F fau farer dere aar
wrwm witsfas  geg qfe
U YWD FEE [ AV
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In

(3) Shri Y. B. Home Min

ster—Member.

(4) Shri Triguna
Minister—Member.

(5) Shri K. K. Shah, I. & B. Minister —
Member.

(6) Shri P. Govinda
Minister—Member

(7) Shri
Member.

Chavan,

Sen, Education

Menon, Law

Ganga Sharan, M.P—
(8) Shri M. S. Murti, M.P.—Member.

(9) Seth Govind Das, M.P.—Member.

(10) Shri Prakash Vir
Member.

(11) Shri  Umashankar
Member.

(12) Shri Nath Pai, M.P.—Member.

(13) Shri R. D. Sinha Dinkar, Hindi Adviser
to the Government of India—Member-
Secretary.

Shastri, M.P.—

Dikshit, M.P.—
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STATEMENT 11

1. Steps should be taken to implement the
suggestions contained in the Hindi Ad-
viser's report, and difficulties in their
implementation should be discussed
with the Hindi Advisor.

2, A co-ordination Committee of the Joint
Secretaries in the Ministrics of Home
Affairs, Education, Law and Information
and Broadcasting be constituted under
the chairmuanship of the Hindi Adviser.

3. All the Ministries and Deparrments of
the Government aof India should consult
the Hindi Adviser in regard to ull the
schemes pertaining to the propagation,
development  and  progres.ive  use of
Hindi for Oflicial work of the Union.

4. The Cabinet Secretary should call a
meeting of all the Secretaries to  discuss
the measures suggested by the Home
Ministry for acceleratingthe pace of the
Hindi Teaching Scheme and accordingly

fresh instructions be issued to the De-

partments,

5. Section 5(2) of the OfficiallLanguages Act,
1963 should be enforced imme diately.

6. The production of text-books in Hindi
which are essentially required lor tea-
ching Law upto the L.L.B. standard
should be taken up first,

7. (2} All the Ministries should be asked
to send  their publicity material to the
Press Information Burcau in Hindi and
English simultaneously.

(b) The morning and evening main
Hindi News bulleting should be broad-
cast first and English bulletins fater.

{¢) The Press Information  Burcau
should issue all publicity material in
both the languages, ie. Hindi & Eng-
lish.

8. The responsibility for releasing 20%
of the employees in each Ministry for
attending the Hindi classes conducted
under the Hindi Teaching Scheme
should be entrusted Lo a senior officer
of each Ministry and that such officer
should be ofthe status ofa Joint Secre-
tary. The same officer should be entrusted
with the responsibility for ensuring the
implementation of the administrative
instructions issued from time to time
regarding use of Hindi.

4—59 R.5./68

Action has alicady been taken or is
in progress in the concerned Mini-
stries, namely, Education, Law,
Informaticn and Boradcasting and
Home Affairs.

A Co-ordination Committee of Joint
Sceretaries dealing with Hindi in
these Ministries has been consti-
tuted. Recently representatives of
the Ministry of Externul Aflairs,
Railway Board and P&T Depart-
ment have been nominated on
the Committee,

This has been brought to the notice of
ali the Ministeries and Departments
of the Government of India.

Instructions containing the approved
measures for accelerating the pace of
Hindi Teaching Scheme have been
issued.

This is under consideration in com
sultation with the Ministry of Law,

Ministry of Law are taking steps te
implement this decision.

Ministry of Information & Broad-
casting has issued _instructions to
all the Ministries/Departments  in
this regard. The decision has been
implemented.

These two news bulletins arc being relay-
ed by all the stations of A LLR. This is
being done to the extent possible,

A senior officer of the rank of Joint
Secretary ‘officer of equivalent rank
has been given these responsibili-
tics in each Ministry/Department of
Government of India.
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9. For implementation of the Government

Resolution adopted by Parliament

r - programmes should be prepared and
©  implemented for accelerating the spread
and development of Hindi and s pro-

public importance

Detailed programmes have been pre-
pared by the Ministries of Educa-
tion, Law, Information and Broad-
casting and Hlome Affairs lor impie-
mentation during the year 1968-69.

gressive use for the various official purpo-

ses of the Unian.

10. The scheme of propagation of Hindi
abroad should be translated into action
in consultation with the Cabinet Secre-

iary.

CALLING ATTENTION TO
AMATTER OF URGENT
PUBLICIMPORTANCE

ALLEGED DISCRIMINATION AGAINST
THEPEOPLE OF KERALA IN THE MATTER
OF ISSUING POSSESSION LICENCES FOR
WIRELESSTRANSMITTERS

SHRI K. P. SUBRAMANIA MENON
(KERALA) : Sir, I call the attention of the
Minister of Parlimentary  Affairs and
Communications to the recent circular
addressed by the Director-General Posts and
Telegraphs, New Delhi, to all Heads of Circles
with regard to the issue of possession licences
for wireless transmitters and the alleged
discrimination against the people of Kerala
thereby denying to the people of Kerala the
same rights enjoyed by those in other States.

THE MINISTER OF STATE IN THE

DEPARTMENTS OF PARLIAMENTARY
AFFAIRS AND COMMUNICATIONS
(SHRI 1. K. GUJRAL) :
Mr. Chairman, Sir, it had been observed that
different procedures were being adopted by the
P and T authorities in the different States for
verifying the suitability of persons applying for
issue of possession licences for wireless
transmitters.

The matter was therefore examined and
instructions were issued to the Heads of Circles
to have a verification made through district
authorities. As in the State of Kerala, the Chief
Minister had written

A meeting of the Inter-departmental
Commiltec for finalising Lhe scheme
was held under the chairmanship
of the Cabinet Secretary, Necessary
action is being taken by the Minis-
try of Education and the Indian
Council of Cultural Relations for
implementing the decisions taken
at the meeting. )

to the Home Minister earlier expressing his
dissatisfaction with the criteria for verification
of character and antecedents of candidates for
Central Government employment and it had
been found necessary to make some other
arrangements for verification of character and
antecedents of the candidates in ihe State of
Kerala, it was thought that in this case also
similar arrangements may be made till the issue
is decided with the Kerala Government. The
idea is only to verify the suitability of persons
applying for licence for possession of wireless
transmitters before a licence for the purpose is
granted to them. There has, thus, been no
discrimination against the people of Kerala in
any manner.

SHRI K. P. SUBRAMANIA MENON:.

Sir, this matter of discrimination against Kerala
people is practised in all respects In the case of
police verification whereas in all other States it
is the district authorities who conduct the
police verification in the case of Kerala the
Home Ministry is to specially conduct the
verification. Similarly in regard to wireless
licences also the same thing ts being repeated.
It would seem from the whole thing that the
Kerala people are being denied the same status
and the same rights as the people of other parts
of India on political grounds.

SHRI M. RUTHNASWAMY (Madras):
Special treatment.

SHRIMATI YASHODA REDDY
(Andhra Pradesh) : Extra special.



